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}u . Hon.S.Zaheer Hasan,u O  __ 0 %:J.r
k. : Hon. Ajay Johri, Msmber(n) g TSR
\RF ’ (By Hon.S.Zaheer Hasan,

The plaintiff filed a suit for permanent injunctinn
against the order of reversion., Ouring the pendénﬁﬁfﬁﬁfiff
the suit the temporary injunctinn was not granted by ﬁ,u |
Munsif and the plaintiff went up in appeal which has ”;%L.
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been transferred to this Tribunal., This Misc. Appeal
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uas filed on 11.,5.82 against the order of the learned
3%
Munsif dated 27.4.82., Ultimately the plaintiff's suit
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was decreed on 11,10,83. As sych the Misc. Appeal haaruwfﬁﬁ

become infructuocus and;i Y 1 *'5'3

L?a dismissed,
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Dated the 29th Sept.,1986,




